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* IN THE HIGH COURT OF DELHI AT NEW DELHI
# CNR No. DLHC010364552026
CONT.CAS(C) 1415/2026
PROF SUJATA ASHWARYA ... Petitioner
Through:  Mr. Mrinmoi Chatterjee, AOR and
Mr. Tanzeel ISam Khan, Adv.

Versus

PROF MD MAHTAB ALAM RIZVI & ANR. ... Respondents
Through:  Mr. Pritish Sabharwal, SC with Mr.
Amaan Ali Shah, AR (Legd), Ms.

Shweta Singh and Ms. Mehwish

CORAM:
HON'BLE MS. JUSTICE MINI PUSHKARNA
ORDER
% 31.08.2026

1. L earned counsel appearing for the respondents has handed over to this
Court a document to submit that a decison has been taken that in every
building on first floor, a female staff toilet shall be designated exclusively
for the female staff.

2.  Theaforesaid statement istaken note of.

3. At this stage, learned counsel appearing for the petitioner submits that
though on the second floor of the building in question a toilet existing
therein has been designated for female faculty members and for PWD,
however, the same has been made available to both males and females.

4, He submits that the said toilet should be exclusively for females only.
5. Learned counsel appearing for the respondents, on instructions,
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submits that the said toilet on the second floor shall be designated
exclusively for female faculty members and female PWD.

6. The aforesaid statement is taken note of.

7. This Court also records the statement made by learned counse
appearing for the respondents that the aforesaid facility shall be made
available within a period of one week.

8. This Court also takes note of the statement made by learned counsel
appearing for the respondents that they shall make separate arrangements for
male PWD.

9. The statement is taken note of, and liberty is granted to do the
needful.

10. Needless to state that the exclusive toilet which have been earmarked
for the female faculty members is to be used by all the female faculty
members, and no particular person shall be alowed to put any lock and key
on the said toilet.

11. Accordingly, no further orders are required to be passed in the present
petition.

12. The present petition is disposed of.

MINI PUSHKARNA, J
AUGUST 31, 2026/KR
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